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of surplus production, Steps are also be. 
ing taken by the State Government of 
Kerala for etting up factories for proce -
ing cocoa into intermediate and finished 
products. 

(c) and (d). Yes, Sir. Government o~ 

Kerala has sanctioned R . 20 lakhs to-
wards sub idy payable to the growers at 
t he rate of one rupee per kg, of wet beaus 
or. equivalent in pods. The Government 
is hopeful that these measures would pro-
tect the interest of the cocoa growers. 

Ownehhip Right to Industrial W OI'kel"8 in 
Nehru Nagar, Delhi 

7613, SHRI R. L. P, VERMA: Will the 
Minister of WORKS AND HOUSfNG be 
.,leased to state: 

(a) whether in Nehru N agar-A Slum 
Colony of DDA-Some houses were 
allotted to industrial work.ers, who have 
now been given ownership ri:ghts whereas 
the other bonafide allotteee in the 
~e colony who have been allotted the 
houses under Slum Clearance Sche'me long 
ag6, and who deserve the ownership 
rights, have not been done so, which has 
ct'eated discrimination in the same colony; 

(b) if so, have the Government deci-
ded to give the ownership rights to other 
bonafide allottees; 

(c) whether in Nehru Nagar, Shop 
No. 34 and 35 have been allotted to 
some one; 

(d) if so, how much revenue Govern-
ment realised from the allottees of ~hese 
Shops during the last eight years by way 
of their monthly rent; and 

(e) if not, the reaSO/ls therefor? 

'XHE MINISTER OF PARLIAMEN-
TARY AFFA1RS AND WOkKS AND 
HOUSING (SHRI BHISHMA NARAIN 
SI GH): (a) The Delhi Development 
Authority has stated that no owner, hip 

f ' , 

nghts have been given to the industrial 
workers by tbe Authority. Some tenements 
in Nehru Nagar Colony had be~n sold to 
Mis. Hindu tan Housing Factory for aHot-
:ment to the industrial workers as st~ff 
, qua~ters and the Slum Department of 

DDA did not make any allotment to any 
individual worker of t!1e factory. 

(b) The Government of India has 
taken !l deci ion to transfer perpetual lease 
hold right in re pect of the tenements aUot-
ted by tbe Slum Department of the DDA 
and action is being taken by the DDA ac-
cordingly to transfer lease hold rights to 
the actual allottees. 

(c) The DDA has reported that no fur-
ther allotment has been made after cancel, 
lation of the earlier allotments, 

(d) and (e). According to the 'bDA, 
Shop No. 34 is being used as a depart-
mental office since 1976. Shop No. 35 
which was sealed on 30.9.76 is not pro-
posed to be handed 6ver to Delhi Civil 
Supplies Corporation for distribution of 
essehtial commodities to the re ide 18 of 
Nehru Nagar Slum Rehabilitation Colony. 
In view of this, the question of recovery 
of revenue from the aUottees of th'ele two 
shops during the last 8 years dOe not 
arise. 

Tenure of Cbairman, NAFED 

76f4. SHRI VlJAY KUMAR YADAV: 
Will the Minister of AGRICULTURE be 

\ ' pleased to state: 

a) whether it is a fact that the Chair-
man of 'NAFED i elected in terms of 
Rule 31(3) of Delhi Cooperative , ~eties 
Act, 1972 for a period not e ~g 
three cooperative years including ' tlae -co-
perative year of election; 

(b) if so, the details; and 

(c) when the present Chairma'o of 
N AFED was elected an'd as per niles on 
what date his terms will be over? 

THE DEPUTY MINlSTER IN THE 
MINISTRIES OF AORCULAURE AND 
RURAL DEVELOPMENT (KUMARI 
KAMLA KUMARl): (a) to (c) Section 
31 b) of the Delhi Cooperative Societies 
Act, 1972 iays down: 

"The teriD. of o'lfice of the elected 
I " 

m~mbers of the Committee shall be 
Such, not exceeditig three cooper,tive 




